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PSU Watch 

R Prasad Meena (IPS) appointed as Director General (Investigation) of NHRC 

The ACC has approved the appointment of R Prasad Meena (IPS) as the Director General 

(Investigation) in the National Human Rights Commission (NHRC) 

R Prasad Meena (IPS) appointed as Director General (Investigation) of NHRC 

https://psuwatch.com/bureaucracywatch/r-prasad-meena-ips-appointed-as-director-

general-investigation-of-nhrc 

PSU Watch Bureau | Published on:  07 Dec 2024, 8:43 pm 

New Delhi: The Appointments Committee of the Cabinet (ACC) has approved the 

appointment of R Prasad Meena (IPS) as the Director General (Investigation) in the 

National Human Rights Commission (NHRC). Meena is a 1993-batch Indian Police 

Service (IPS) officer of the Assam-Meghalaya cadre. 

According to an order issued form the Department of Personnel & Training (DoPT), 

Meena will assume responsibilities in the NHRC at Level 16 in the Pay Matrix, equivalent 

to the rank of Special Director General. His tenure will extend until July 31, 2025, which 

marks his superannuation, or until further orders, whichever is earlier. 

Prior to this appointment, Meena served as Special Director General in the Border 

Security Force (BSF). The Ministry of Home Affairs proposed his appointment, which was 

endorsed by the Cabinet's Appointments Committee. 
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Daily Excelsior 

IPS Officer R Prasad Meena Appointed DG (Investigation) In NHRC 

https://www.dailyexcelsior.com/ips-officer-r-prasad-meena-appointed-dg-investigation-

in-nhrc/ 

By Daily Excelsior - December 7, 2024 

NEW DELHI, Dec 7: Senior IPS officer R Prasad Meena was appointed Director General 

(Investigation) in the National Human Rights Commission on Saturday, according to a 

Personnel Ministry order. 

Meena, a 1993 batch Indian Police Service (IPS) officer of the Assam-Meghalaya cadre, 

is currently Special Director General in the Border Security Force. 

He has been appointed as Director General (Investigation) in NHRC till his 

superannuation on July 31, 2025, the order said. 
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Devdiscourse 

R Prasad Meena: NHRC's New Director General (Investigation) 

Senior IPS officer R Prasad Meena has been appointed as Director General 

(Investigation) in the National Human Rights Commission (NHRC). A 1993 batch officer 

from the Assam-Meghalaya cadre, he will serve until his retirement in July 2025. 

Previously, Meena held the position of Special Director General in the Border Security 

Force. 

https://www.devdiscourse.com/article/law-order/3185745-r-prasad-meena-nhrcs-new-

director-general-investigation 

Devdiscourse News Desk | New Delhi | Updated: 07-12-2024 20:31 IST | Created: 07-12-

2024 20:31 IST 

Senior IPS officer R Prasad Meena has been appointed as Director General 

(Investigation) in the National Human Rights Commission, according to a directive from 

the Personnel Ministry. 

Meena, hailing from the Assam-Meghalaya cadre of the 1993 batch, currently serves as 

Special Director General in the Border Security Force. 

He will hold his new post in NHRC until his retirement on July 31, 2025, as per the 

ministry's order. 

(With inputs from agencies.) 

 

DEVDISCOURSE, Online, 8.12.2024
Page No. 0, Size:(17.81)cms X (12.16)cms.

https://www.devdiscourse.com/article/law-order/3185745-r-prasad-meena-nhrcs-new-director-general-investigation
https://www.devdiscourse.com/article/law-order/3185745-r-prasad-meena-nhrcs-new-director-general-investigation


LatestLY 

India News | IPS Officer R Prasad Meena Appointed DG in NHRC 

Get latest articles and stories on India at LatestLY. Senior IPS officer R Prasad Meena 

was appointed Director General (Investigation) in the National Human Rights Commission 

on Saturday, according to a Personnel Ministry order. 

https://www.latestly.com/agency-news/india-news-ips-officer-r-prasad-meena-

appointed-dg-in-nhrc-6474302.html 

Agency News PTI| Dec 07, 2024 08:30 PM IST 

New Delhi, Dec 7 (PTI) Senior IPS officer R Prasad Meena was appointed Director 

General (Investigation) in the National Human Rights Commission on Saturday, 

according to a Personnel Ministry order. 

Meena, a 1993 batch Indian Police Service (IPS) officer of the Assam-Meghalaya cadre, 

is currently Special Director General in the Border Security Force. 

He has been appointed as Director General (Investigation) in NHRC till his 

superannuation on July 31, 2025, the order said. 

(This is an unedited and auto-generated story from Syndicated News feed, LatestLY Staff 

may not have modified or edited the content body) 
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Hindustan 

आर प्रसाद मीना एनएचआरसी में महाननदेशक (जाांच) ननयुक्त 

वरिष्ठ आईपीएस अधिकािी आि प्रसाद मीना को िाष्ट्र ीय मानवाधिकाि आयोग (एनएचआिसी) का 

महाधनदेशक (जाांच) धनयुक्त धकया गया है। मीना असम-मेघालय कैडि के 1993 बैच के आईपीएस 

अधिकािी हैं औि वर्तमान में बीएसएफ में... 

https://www.livehindustan.com/ncr/new-delhi/story-ips-officer-r-prasad-meena-

appointed-dg-of-nhrc-201733592234223.html 

Newswrap धहन्दुस्तान, नई धदल्लीSat, 7 Dec 2024 10:53 PM 

नई धदल्ली, एजेंसी। वरिष्ठ आईपीएस अधिकािी आि प्रसाद मीना को िाष्ट्र ीय मानवाधिकाि आयोग 

(एनएचआिसी) का शधनवाि को महाधनदेशक (जाांच) धनयुक्त धकया गया। काधमतक धवभाग द्वािा जािी आदेश 

में यह जानकािी दी गई। असम-मेघालय कैडि के 1993 बैच के आईपीएस अधिकािी मीना वर्तमान में 

बीएसएफ में धवशेष महाधनदेशक हैं। मीना को 31 जुलाई, 2025 को उनकी सेवाधनवृधि र्क एनएचआिसी 

में धनयुक्त धकया गया है। 
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Town Post 

एनएचआरसी की ज ांच में जमशेदपुर के्षत्र में बडी पीडीएस अननयनमतत एां  उज गर हुईां 

https://townpost.in/2024/12/07/%E0%A4%8F%E0%A4%A8%E0%A4%8F%E0%A4%9A

%E0%A4%86%E0%A4%B0%E0%A4%B8%E0%A5%80-%E0%A4%95%E0%A5%80-

%E0%A4%9C%E0%A4%BE%E0%A4%82%E0%A4%9A-

%E0%A4%AE%E0%A5%87%E0%A4%82-

%E0%A4%9C%E0%A4%AE%E0%A4%B6%E0%A5%87/ 

December 7, 2024 

विशेष संिाददाता, विरीक्षण के दौराि दुकािें बंद विली,ं स्टॉक गायब विला 

प्रिुख वबंदु: 

एिएचआरसी की जांच िें तीि वजल  ंिें बडे पैिािे पर पीडीएस उलं्लघि का खुलासा हुआ है 

विरीक्षण के दौराि कई दुकािें बंद विली,ं संचालक पहंुच से बाहर थे 

लाभावथिय  ंिे अिाज वितरण िें देरी और बाय िेवरि क सिस्याओ ंकी वशकायत की 

जिशेदपुर – एिएचआरसी की विशेष ररप रिर सुवचत्रा वसन्हा िे व्यापक वजलाव्यापी विरीक्षण के दौराि 

स्थािीय पीडीएस संचालि िें गंभीर अवियवितताओ ंक  उजागर वकया। 

आविकाररक दौरे के दौराि कई पीडीएस दुकािें बंद रही।ं 

इस बीच कई ऑपरेरर  ंके फ ि बंद ह  गए। 

जांच िें तीि प्रिुख वजल  ंक  शाविल वकया गया। 

इसके अलािा, स्टॉक रवजस्टर  ंिें भी विसंगवतयां वदखाई गईं। 

इसके अलािा, लाभावथिय  ंिे लगातार वितरण िें देरी की सूचिा दी। 

एक िररष्ठ अविकारी िे कहा, ”कई दुकािें विरपुर रूप से संचावलत ह ती हैं।” 

पररचालि संबंिी िुदे्द 

बाय िेवरि क सत्यापि िें काफी देरी का साििा करिा पडता है। 

साथ ही दुकािदार अवियवित तरीके से अिाज का वितरण करते हैं. 

इसी बीच िजि करिे िाले उपकरण िें तकिीकी खराबी आ जाती है। 

विरीक्षण िें खराब ररकाडि रखरखाि का खुलासा हुआ। 

इसके अलािा, कई दुकाि  ंिें उवचत साइिब डि का अभाि है। 

विभाग के एक अंदरूिी सूत्र िे वरप्पणी की, “वितरण प्रणावलय  ंिें तत्काल सुिार की आिश्यकता है।” 

TOWN POST, Online, 8.12.2024
Page No. 0, Size:(17.91)cms X (21.96)cms.

https://townpost.in/2024/12/07/%E0%A4%8F%E0%A4%A8%E0%A4%8F%E0%A4%9A%E0%A4%86%E0%A4%B0%E0%A4%B8%E0%A5%80-%E0%A4%95%E0%A5%80-%E0%A4%9C%E0%A4%BE%E0%A4%82%E0%A4%9A-%E0%A4%AE%E0%A5%87%E0%A4%82-%E0%A4%9C%E0%A4%AE%E0%A4%B6%E0%A5%87/
https://townpost.in/2024/12/07/%E0%A4%8F%E0%A4%A8%E0%A4%8F%E0%A4%9A%E0%A4%86%E0%A4%B0%E0%A4%B8%E0%A5%80-%E0%A4%95%E0%A5%80-%E0%A4%9C%E0%A4%BE%E0%A4%82%E0%A4%9A-%E0%A4%AE%E0%A5%87%E0%A4%82-%E0%A4%9C%E0%A4%AE%E0%A4%B6%E0%A5%87/
https://townpost.in/2024/12/07/%E0%A4%8F%E0%A4%A8%E0%A4%8F%E0%A4%9A%E0%A4%86%E0%A4%B0%E0%A4%B8%E0%A5%80-%E0%A4%95%E0%A5%80-%E0%A4%9C%E0%A4%BE%E0%A4%82%E0%A4%9A-%E0%A4%AE%E0%A5%87%E0%A4%82-%E0%A4%9C%E0%A4%AE%E0%A4%B6%E0%A5%87/
https://townpost.in/2024/12/07/%E0%A4%8F%E0%A4%A8%E0%A4%8F%E0%A4%9A%E0%A4%86%E0%A4%B0%E0%A4%B8%E0%A5%80-%E0%A4%95%E0%A5%80-%E0%A4%9C%E0%A4%BE%E0%A4%82%E0%A4%9A-%E0%A4%AE%E0%A5%87%E0%A4%82-%E0%A4%9C%E0%A4%AE%E0%A4%B6%E0%A5%87/
https://townpost.in/2024/12/07/%E0%A4%8F%E0%A4%A8%E0%A4%8F%E0%A4%9A%E0%A4%86%E0%A4%B0%E0%A4%B8%E0%A5%80-%E0%A4%95%E0%A5%80-%E0%A4%9C%E0%A4%BE%E0%A4%82%E0%A4%9A-%E0%A4%AE%E0%A5%87%E0%A4%82-%E0%A4%9C%E0%A4%AE%E0%A4%B6%E0%A5%87/


प्रशासविक कायििाही 

अविकारी कारण बताओ ि वरस जारी करें गे। 

इसके अलािा, उलं्लघि करिे िाल  ंपर लाइसेंस विलंबि का खतरा िंडरा रहा है। 

जांच िें कई पीडीएस ऑपरेरर  ंक  शाविल वकया गया। 

इसके अवतररक्त, स्वयं सहायता सिूह  ंक  जांच का साििा करिा पडता है। 

इस बीच, डीसी कायािलय क  विसृ्तत ररप रि का इंतजार है। 

इसके अलािा, अविकारी सख्त विगरािी उपाय  ंकी य जिा बिा रहे हैं। 

इसके अलािा, लाभाथी तत्काल सुिार की िांग करते हैं। 

एिएचआरसी के एक प्रवतविवि िे कहा, “जिाबदेही हिारा प्राथविक फ कस बिी हुई है।” 

विभाग त्वररत सुिारात्मक कारििाई का िादा करता है। 

इसके अलािा वियवित विरीक्षण भी जारी रहेगा। 

 

TOWN POST, Online, 8.12.2024
Page No. 0, Size:(17.91)cms X (21.96)cms.



Times of India 

NHRC Orders Rs 2 Lakh Compensation to Family of Woman Who Died Due to 

Ambulance Delay | Bhubaneswar News 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-orders-rs-2-lakh-

compensation-to-family-of-woman-who-died-due-to-ambulance-

delay/articleshow/116084964.cms 

Lalmohan Patnaik / Dec 7, 2024, 23:35 IST 

Cuttack: National Human Rights Commission (NHRC) has ordered the state govt to pay 

a compensation of Rs 2 lakh to the family members of a pregnant Nabarangpur woman 

who died due to a delay by the ambulance in reaching the hospital at Koraput. 

NHRC, in its order on Thursday, also set a six-week deadline for the state govt to disburse 

the compensation and submit a compliance report with proof of payment. NHRC passed 

the order after considering Jeypore-based human rights activist and lawyer Anup Kumar 

Patro's petition registered on Oct 18, 2023. 

The petitioner alleged that Manorama Dongori (28) was referred to Sahid Laxman Nayak 

Medical College Hospital (SLNMCH) at Koraput from the district headquarters hospital, 

Nabarangpur, but she died on the way due to a delay by the 108 ambulance service on 

Feb 2 last year. 

NHRC, on May 14, issued a showcause notice to the chief secretary questioning why Rs 

2 lakh compensation should not be recommended to be paid to the next of kin of the 

deceased. 

In its reply, state govt said the emergency medical ambulance service (108) under 

National Health Mission (NHM) was outsourced to a Mumbai-based firm. The delay in 

reaching SLNMCH was due to breakdown of the vehicle. The woman would have 

survived if the ambulance was in proper condition, the state govt stated while seeking 

exoneration from the award of compensation. 

However, the commission observed that outsourcing certain functions of NHM, including 

the ambulance service for implementation and operation, does not mean that the state 

govt cannot be held responsible for any negligence, possibly on the part of the outsourced 

agency. 

"At the most, the state govt may challan the said outsourced agency for the 

lapses/monetary loss on the state exchequer. Hence, the showcause notice issued under 

section 18 of the Protection of Human Rights Act, 1993, vide commission's proceeding 

dated May 14, 2024, to the chief secretary, govt of Odisha to pay compensation of Rs 2 

lakh to the next of kin of the deceased, Manorama Dongori, is hereby confirmed," NHRC's 

order said. 
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According to case records, Manorama was admitted to the DHH on Jan 31, 2023, at 9 

am with labour pain. She delivered a stillborn child at 9.26 am on the same day. But 

Manorama was referred at around 8.20 pm on Feb 1 to SLNMCH in Koraput as she 

developed abdominal complications after a blood transfusion. 

The ambulance left Nabarangpur DHH at 11 pm but broke down on the way. Another 

ambulance was arranged, which picked up the patient and reached Koraput at 3 am on 

Feb 2, where she was declared dead. 

 

TIMES OF INDIA, Online, 8.12.2024
Page No. 0, Size:(17.69)cms X (22.91)cms.



SCC Times 

3000 missing children in Andhra Pradesh | NHRC issues conditional summons to 

Chief Secy, Govt. of AP to appear personally 

https://www.scconline.com/blog/post/2024/12/07/missing-children-andhra-pradesh-

summons-chief-secretary-nhrc-legal-news/ 

The summons was issued after taking note of non-receipt of requisite report despite 

sending reminders. NHRC however clarified that if the required documents are received 

on or before 14-01-2025, then the personal appearance shall stand dispensed with.  

Published on December 7, 2024By Sucheta 

National Human Rights Commission (NHRC): While considering a critical matter 

concerning the issue of 3000 missing girls in the State of Andhra Pradesh, the NHRC 

pointed out that several reminders were sent to the Chief Secretary, Govt. of Andhra 

Pradesh to submit the requisite report on the matter. Hence, taking note of the non-receipt 

of the report despite several reminders, the NHRC issued conditional summons to the 

Chief Secretary to personally appear before the Commission on 20-01-2025 along with 

the required information/ documents. The NHRC however clarified that if the required 

information/ documents are received on or before 14-01-2025, then the personal 

appearance of the Concerned Authorities shall stand dispensed with. 

The complainant who is an advocate and a social activist, brought forth a report published 

in “The Hans India” dated 24-01-2024 wherein it was reported that over 3000 girls went 

missing in Andhra Pradesh. It was stated in the report that more than 8 girls went missing 

every day, and one out of them remained untraced as per data indications in 2022. The 

news report also mentioned that 474 missing and untraced girls were reported from 

previous years, contributing to a total of 3,592 reported missing girls in the state. Of them, 

3,221 girls were recovered or traced. However, 371 girls remained unrecovered or 

untraced. 

Subsequently, the NHRC issued notices to the Chief Secretary, Govt. of Andhra Pradesh 

and DGP, Andhra Pradesh calling upon them to submit requisite response in the matter 

within twelve weeks. In response, the Additional DGP, Andhra Pradesh vide letter dated 

18-06-2024 submitted the comprehensive status report on missing children for the years 

2022, 2023 and 2024. 

However, no response was received from the Chief Secretary and a final reminder was 

sent via order dated 8-10-2024. Upon receiving no response after the final reminder, the 

NHRC deemed it fit to issue conditional summons to the Chief Secretary to appear in 

personal capacity. 

  

SCCONLINE, Online, 8.12.2024
Page No. 0, Size:(17.49)cms X (22.60)cms.

https://www.scconline.com/blog/post/2024/12/07/missing-children-andhra-pradesh-summons-chief-secretary-nhrc-legal-news/
https://www.scconline.com/blog/post/2024/12/07/missing-children-andhra-pradesh-summons-chief-secretary-nhrc-legal-news/


[In re, 3000 missing girls in State of Andhra Pradesh, 236/1/0/2024, decided on 3-12-

2024] 

Advocate who appeared in this case : 

Petitioner-in-person: Advocate Y. Balachander Reddy 
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The Hindu 

‘State must abjure the path of encounters’ 

https://www.thehindu.com/news/national/karnataka/state-must-abjure-the-path-of-

encounters/article68959796.ece 

Published - December 07, 2024 11:34 pm IST - Bengaluru 

The Hindu Bureau 

A group of progressive intellectuals, under the banner Shantigagi Nagareekara Vedike, 

met Chief Minister Siddaramaiah on Friday (December 7) and petitioned him to create a 

conducive environment for Maoists to join the mainstream and appealed to him that the 

State must abjure the path of encounters. 

The delegation included Prof. V.S. Sridhar, Nagaragere Ramesh, Nagari Babaiah and 

Sirimane Nagaraj, among others. The delegation also demanded a probe into the alleged 

encounter of Maoist leader Vikram Gowda on November 18, as per National Human 

Rights Commission (NHRC) norms. 

The Vedike said they were ready to make efforts to convince the remaining Maoists in the 

forest to join the mainstream, provided the Chief Minister assures them of sorting out the 

hurdles in their rehabilitation. “The condition of many Maoists, who have come out, is bad. 

Some are still languishing in jails, and most of them are waging long legal battles. This 

may have dissuaded other Maoists from joining the mainstream. We want these issues 

to be sorted out,” Prof. Sridhar said, adding the Chief Minister responded positively and 

said he would form a committee to look into these issues.  

Meanwhile, the Vedike has also sought a consultation meeting with various groups to be 

chaired by the Chief Minister, where they said they had concrete proposals to make on 

the rehabilitation and mainstreaming of Maoists in the state. 
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The Hindu 

People’s Watch condemns action to evict former estate workers 

https://www.thehindu.com/news/cities/Madurai/peoples-watch-condemns-action-to-

evict-former-estate-workers/article68959478.ece 

Published - December 07, 2024 09:32 pm IST - MADURAI 

The Hindu Bureau 

People’s Watch, a Madurai-based Human Rights Organisation, represented by its 

Executive Director Henri Tiphagne and advocate I. Robert Chandrakumar on Saturday 

condemned the Tirunelveli district administration for trying to take steps to evict former 

workers of Manjolai tea estates, days after the court ordered restoration of the forest. 

Mr. Chandrakumar said the authorities should grant time to the people. But, they put 

pressure on the people and came to the place in large numbers, urging them to leave the 

place. The authorities should talk to the people and come up with a time frame on 

relocating them only after the rehabilitation measures had been made ready for 

implementation, he said. 

Mr. Tiphagne said they would be filing a review petition before the Madras High Court 

and seek clarifications on the judgment. The authorities should drop the action as the 

judgment did not speak about relocating the people within a particular period. The 

National Human Rights Commission had urged the State to provide basic amenities to 

those people. Steps should be taken in this regard and the action against the people 

should be dropped, he added. 
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Clarion India 

SC Grants Bail to Eight PAC Personnel Convicted in Hashimpura Massacre Case 

https://clarionindia.net/sc-grants-bail-to-eight-pac-personnel-convicted-in-hashimpura-

massacre-case/?amp=1 

Clarion India | 19 hours ago 

Bench considers prolonged incarceration; appeal against conviction remains pending 

Team Clarion 

NEW DELHI – The Supreme Court on Friday granted bail to eight of the 16 former 

members of the Uttar Pradesh Provincial Armed Constabulary (PAC) convicted in the 

1987 Hashimpura massacre case, citing their prolonged incarceration. 

The bench, comprising Justices Abhay S Oka and Augustine George Masih, 

acknowledged that the convicts have been in jail since 2018, following the Delhi High 

Court’s reversal of their acquittal. “The appeal against the 2018 high court judgment is 

still pending before this court and has not yet been heard,” noted the bench. 

Senior Advocate Amit Anand Tiwari, representing the convicts, argued that the high 

court’s decision to overturn the 2015 trial court acquittal was erroneous. “The trial court’s 

judgment was well-reasoned and judicially sound. The high court disregarded key 

evidence and overlooked the principle that a judgment of acquittal cannot be set aside 

simply because two views are possible,” he submitted. Tiwari also highlighted the 

exemplary conduct of the accused throughout the trial and appeal processes. 

The Hashimpura massacre remains one of the darkest episodes of communal violence 

in the country’s post-independence history. On May 22, 1987, during communal riots in 

Meerut, 42 Muslim men were rounded up by personnel of the PAC’s ‘C-Company’ 41st 

Battalion. The victims were transported in a lorry, shot at close range, and their bodies 

dumped into the Gang Nahar and Hindon canal. While some survived the shooting and 

bore witness to the atrocity, only 11 bodies were later identified, with many victims’ 

remains never recovered. 

The massacre was reportedly in retaliation for the killing of an army officer’s brother and 

the theft of rifles by anti-social elements in the area. The incident shocked the nation and 

drew widespread condemnation. 

The initial investigation, conducted by the Uttar Pradesh Crime Branch, Criminal 

Investigation Department (CB-CID), culminated in a chargesheet against 18 PAC 

personnel in 1996, with a supplementary chargesheet adding a 19th accused. The trial 

was transferred to Delhi by Supreme Court orders in 2002 and 2007. 

In 2015, a Delhi trial court acquitted all 16 surviving accused, citing insufficient evidence. 

However, the National Human Rights Commission (NHRC) intervened, leading the Delhi 

High Court to permit the recording of additional evidence. In 2018, the high court 
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overturned the trial court’s acquittal and sentenced the accused to life imprisonment, 

holding them guilty of criminal conspiracy, kidnapping, murder, and destruction of 

evidence. 

The Supreme Court’s decision to grant bail reflects a recognition of the prolonged legal 

and custodial ordeal faced by the convicts. “This is a sensitive and long-pending matter. 

Granting bail does not mean the charges are diminished, but we must also consider the 

procedural delays and human rights of the accused,” said one of the justices during the 

hearing. 

The Hashimpura case has repeatedly highlighted systemic failures in delivering justice to 

victims of communal violence. Activists and families of the victims have expressed mixed 

reactions to the bail decision. While some see it as a setback to justice, others view it as 

a necessary step to ensure a fair trial. 

“Justice delayed is justice denied,” said one survivor. “We have waited over three 

decades and still don’t see closure.” 

With the apex court set to hear the final appeals in the coming months, the case continues 

to test the country’s commitment to justice and accountability in communal violence 

cases. 
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Hindustan 

एक लाख के वेतन का झाांसा दे मालदीव ले जाकर बेचा 

https://www.livehindustan.com/bihar/muzaffarpur/story-human-trafficker-from-

muzaffarpur-sold-youth-to-maldives-victim-returns-with-embassy-help-

201733579218685.html 

मुजफ्फरपुर के मानव तस्कर ने मोततहारी के युवक मो. इमरान को मालदीव में बेच तदया। इमरान ने दो 

महीने तक काम तकया, लेतकन वेतन नही ीं तमला। दूतावास की मदद से वह भारत लौट सका। उसने 

मानवातिकार आयोग में तिकायत... 

Newswrap तहन्दुस्तान, मुजफ्फरपुरSat, 7 Dec 2024 07:17 PM 

मुजफ्फरपुर/कुीं डवाचैनपुर, तहटी। मुजफ्फरपुर का मानव तस्कर मोततहारी के युवक को मालदीव ले जाकर 

बेच तदया। काफी मिक्कत के बाद दूतावास की मदद से पीतित कुीं डवा चैनपुर थाने के भवानीपुर तनवासी 

तजकु्रल्लाह मींसूरी के पुत्र मो. इमरान (25) वतन लौट सका। इमरान ने अतिवक्ता एसके झा के माध्यम से 

राष्ट्र ीय मानवातिकार आयोग में पररवाद दायर कराया है। 

पररवाद में कहा गया है तक एक लाख के वेतन की बात कहकर मुजफ्फरपुर के कैफ नसीम ने मालदीव के 

तभल्लीतगली आइसलैंड में ले जाकर मो. इमरान को लाखोीं रुपये में बेच तदया। दो माह वहाीं झािू-पोछा 

करवाया और एक रुपया भी नही ीं तदया। सैलरी माींगने पर कहा गया तक तुमको बेच तदया गया है। इसके 

बाद उसने वहाीं रह रहे भारतीयोीं से मदद माींगी। उनलोगोीं की मदद से वहाीं से अपने घर आ पाया। 

युवक ने बताया तक बीते 24 तसतींबर को उसने तदल्ली से मालदीव की फ्लाइट पकिी थी। दो माह तक 

प्रतािना झेलने के बाद जान बचाकर 27 नवींबर को घर पहींचा। इमरान ने बताया तक वहाीं उसे खाने तक के 

तलए पैसे नही ीं तदए जाते थे। उससे बीस-बीस घींटे तक काम तलया जाता था। इमरान से एजेंट ने दो लाख रुपये 

नौकरी तदलाने के नाम पर तलया था, तजसे उसने कजज लेकर तदया था। 

बकौल इमरान भारत लौटने के बाद एजेंट ने उसके घर आकर तिकायत नही ीं करने का अनुरोि तकया और 

एक हफे्त में पैसा वापस करने का वादा तकया। जब एजेंट ने तदए समय पर पैसा नही ीं लौटाया तो इमरान 

मुजफ्फरपुर चार नवींबर को उसे खोजने आया। बकौल इमरान कैफ नही ीं तमला व उसने मोबाइल भी बींद 

कर तलया है। इिर, थानाध्यक्ष राकेि कुमार राय ने बताया तक इस तरह की कोई सूचना नही ीं प्राप्त हई है। 

सूचना तमलने पर कारजवाई की जाएगी। 
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IBC 24 

आईपीएस अधिकारी आर प्रसाद मीना को एनएचआरसी में महाधनदेशक (जाांच) धनयुक्त धकया गया 

https://www.ibc24.in/country/ips-officer-r-prasad-meena-has-been-appointed-as-

director-general-investigation-in-nhrc-2834481.html 

Modified Date: December 7, 2024 / 10:15 PM IST, Published Date: December 7, 2024 

10:15 pm IST 

नयी दिल्ली, सात दिसंबर (भाषा) भारतीय पुदिस सेवा (आईपीएस) के वररष्ठ अदिकारी आर.प्रसाि मीना को 

राष्ट्र ीय मानवादिकार आयोग का शदनवार को महादनिेशक (जांच) दनयुक्त दकया गया। कादमिक दवभाग द्वारा 

जारी आिेश में यह जानकारी िी गई। 

असम-मेघािय कैडर के 1993 बैच के आईपीएस अदिकारी मीना वतिमान में सीमा सुरक्षा बि में दवशेष 

महादनिेशक हैं। 

आिेश में कहा गया दक मीना को 31 जुिाई 2025 को उनकी सेवादनवृदि तक एनएचआरसी में महादनिेशक 

(जांच) के पि पर दनयुक्त दकया गया है। 

भाषा प्रीदत रंजन 

रंजन 
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NCR Samachar 

राजस्थान: ननवेशक ों ने जमा रानश लौटाने की माोंग, राष्ट्र पनि और सुप्रीम क टट क  भेजा पत्र 

https://ncrsamacharlive.in/latest/rajasthan-investors-demand-return-of-deposit-amount-

send-letter-to-president-and-supreme-court 

Published by: Mohammad Khan, Date: 07/12/2024 12:50:02 pm 

राजस्थान: आदर्श के्रडिट को-ऑपरेडटव सोसाइटी के पीड़ित डनवेर्कोों ने अपनी जमा राडर् र्ीघ्र लौटाने की 

माोंग को लेकर एक बार डिर अडिकाररयोों से गुहार लगाई है। दडलत, ओबीसी, माइनॉररटीज और आडदवासी 

पररसोंघ के प्रदेर् सडिव तथा आदर्श के्रडिट को-ऑपरेडटव सोसाइटी सोंघर्श सडमडत पाली के डजलाध्यक्ष 

मोहम्मद खान पठान ने भारत के राष्ट्र पडत द्रौपदी मुममश, सवोच्च न्यायालय के मुख्य न्यायािीर् सोंजीव खन्ना 

और राष्ट्र ीय मानवाडिकार आयोग के अध्यक्ष न्यायममडतश अरुण कुमार को पत्र भेजकर इस मामले में तत्काल 

हस्तके्षप करने की अपील की है। 

पठान ने पत्र में बताया डक आदर्श सोसाइटी के करीब 21 लाख डनवेर्क डपछले छह वर्ों से अपनी जमा 

राडर् वापस पाने के डलए परेर्ान हैं। कई डनवेर्क अपनी मेहनत की कमाई खो िुके हैं और इस मानडसक 

आघात के कारण कुछ तो मौत के मुोंह में भी समा िुके हैं, जबडक अन्य गोंभीर बीमाररयोों से जमझ रहे हैं या 

अपने बच्चोों की पढाई और र्ादी के खिे उठाने में असमथश हैं। 

उन्ोोंने आगे कहा डक डनवेर्कोों ने डपछले कई वर्ों में प्रिानमोंत्री, सहकाररता मोंत्री, डवत्त मोंत्री, लोकसभा 

अध्यक्ष, कें द्रीय रडजस्ट्र ार को-ऑपरेडटव सोसाइटी, ररटायिश आईएस अडिकारी एिएस पटेल सडहत कई 

साोंसदोों और डविायकोों से इस मुदे्द पर मदद की गुहार लगाई है, लेडकन उन्ें अभी तक न तो कोई समािान 

डमला है और न ही कोई आश्वासन प्राप्त हुआ है। 

पठान ने अपने पत्र में आग्रह डकया है डक सरकार अपने प्रभाव का उपयोग करके डनवेर्कोों की जमा राडर् 

उन्ें जल्द वापस डदलाए, और इस कायशवाही को नबे्ब डदनोों (तीन माह) के भीतर पमरा डकया जाए। उन्ोोंने 

उम्मीद जताई डक सोंबोंडित उच्च अडिकारी इस मामले में हस्तके्षप करें गे और पीड़ित डनवेर्कोों को न्याय 

डमलेगा। 
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The Wire Hindi 

हाशिमपुरा नरसंहार मामला: सुप्रीम कोर्ट ने 16 दोशियो ंमें से आठ को ज़मानत दी 

1987 में उत्तर प्रदेश के हाशशमपुरा में 42 लोगोों की हत्या के आरोप में शदए शिचली अदालत के फ़ै सले को 

पलटते हुए शदल्ली हाईकोटट िे 2018 में 16 पीएसी जवािोों को दोषी मािते हुए उम्रक़़ै द की सज़ा सुिाई थी. 

अब सुप्रीम कोटट िे उिमें से आठ दोशषयोों को ज़माित दी ह़ै. 

https://thewirehindi.com/291499/hashimpura-massacre-case-supreme-court-grants-bail-

to-convicts/ 

07/12/2024 

िई शदल्ली: सुप्रीम कोटट िे शुक्रवार को उत्तर प्रदेश प्रादेशशक सशस्त्र काोंसे्टबुलरी (पीएसी) के 16 पूवट कशमटयोों 

में से आठ को जमाित दे दी, शजन्हें हाशशमपुरा िरसोंहार मामले में टर ायल कोटट द्वारा बरी शकए जािे के फ़ै सले 

को शदल्ली हाईकोटट िे पलट शदया था. 

इोंशियि एक्सपे्रस की ररपोर्ट के मुताशबक, जस्टस्टस अभय एस. ओका और जस्टस्टस एजी मसीह की पीठ िे 

उिकी इस दलील पर गौर शकया शक उच्च न्यायालय द्वारा 2018 में उन्हें बरी करिे के फ़ै सले को पलट शदए 

जािे के बाद से वे लोंबे समय तक जेल में रह रहे हैं. 

उिके ओर से पेश हुए वररष्ठ वकील अशमत आिोंद शतवारी िे बताया शक 23 माचट, 2015 को उन्हें बरी करिे 

वाला टर ायल कोटट का फ़ै सला तकट सोंगत था और हाईकोटट का तकट  गलत था. उन्होोंिे यह भी रेखाोंशकत करिे 

का प्रयास शकया शक उन्होोंिे सुिवाई के साथ-साथ अपील के दौराि भी अिुकरणीय आचरण प्रदशशटत शकया. 

अदालत िे दलीलोों पर गौर शकया और आठ दोशषयोों की लोंशबत जमाित याशचकाओों को स्वीकार कर शलया. 

अशभयोजि पक्ष के अिुसार, मई 1987 में मेरठ शजले में साोंप्रदाशयक दोंगे हुए थे. इसके पररणामस्वरूप, दोंगा 

शियोंत्रण और सुरक्षा के शलए हाशशमपुरा मोहले्ल में पुशलस, अर्टस़ैशिक बल और स़ैन्य बलोों को त़ैिात शकया 

गया था. इसमें पीएसी की 41वी ों बटाशलयि की ‘सी-कों पिी’ भी शाशमल थी. 21 मई 1987 को हाशशमपुरा से 

सटे मोहले्ल में सेिा के एक मेजर के भाई की हत्या कर दी गई थी और पीएसी कशमटयोों की दो राइफलें कुछ 

असामाशजक तत्ोों िे लूट ली थी ों. 

22 मई की शाम को पीएसी के जवािोों िे कशथत तौर पर 42-45 मुस्टिम लोगोों को घेर शलया और उन्हें टरक 

में भरकर ले गए. बाद में उन्हें गोली मार दी गई और शवोों को गोंग िहर और शहोंिि िहर में फें क शदया गया. 

गोली लगिे वाले कुछ लोग बच गए. मारे गए 38 लोगोों में से केवल 11 के शवोों की पहचाि बाद में ररशे्तदारोों 

िे की. बाकी शव बरामद िही ों हुए. 

जाोंच अपरार् शाखा, आपराशर्क जाोंच शवभाग (सीबी-सीआईिी) उत्तर प्रदेश को सौोंप दी गई थी. सीबी-

सीआईिी िे 1996 में गाशजयाबाद की आपराशर्क अदालत में आरोपपत्र दास्टखल शकया. पहली चाजटशीट में 

पीएसी के अठारह अशर्काररयोों को आरोपी बिाया गया. पूरक चाजटशीट में 19वें आरोपी को आरोपी बिाया 

गया. 2002 और 2007 में पाररत सुप्रीम कोटट के आदेशोों के तहत मामलोों की सुिवाई शदल्ली स्थािाोंतररत 

कर दी गई. 
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मुकदमे के दौराि तीि आरोशपयोों की मौत हो गई. शेष 16 आरोशपयोों को शिचली अदालत िे बरी कर शदया. 

अपील पर उच्च न्यायालय िे राष्ट्र ीय मािवाशर्कार आयोग (एिएचआरसी) को हस्तके्षप करिे की अिुमशत 

दी तथा उसकी याशचका पर शिचली अदालत द्वारा अशतररक्त साक्ष्य दजट करिे की अिुमशत दी, जबशक अपील 

लोंशबत रखी गई. 

इसके बाद शदल्ली हाईकोटट िे आरोशपयोों को बरी करिे के फ़ै सले को पलट शदया और अशभयुक्तोों को 

आपराशर्क साशजश, अपहरण, हत्या और अपरार् के सबूतोों को गायब करिे का दोषी ठहराया और उन्हें 

आजीवि कारावास की सजा सुिाई गई. 

हाशशमपुरा िरसोंहार घटिाक्रम 

हाशशमपुरा में 1987 में हुए िरसोंहार का यह मामला कब, कहाों हुआ और क़ै से यह मुक़दमे से सज़ा की 

घोषणा तक पहुोंचा, उसकी प्रमुख तारीखोों का ब्योरा शिम्न ह़ै. 

22 मई 1987: पीएसी के जवाि उत्तर प्रदेश के मेरठ में हाशशमपुरा गाोंव से अल्पसोंख्यक समुदाय के करीब 

50 मुस्टिम युवकोों को कशथत तौर अपिे साथ जबरि ले गए. पीश़ितोों को बाद में गोली मार दी गई और 

उिके शवोों को िहर में फें क शदया गया. घटिा में 42 लोगोों को मृत घोशषत शकया गया. 

1988: उत्तर प्रदेश सरकार िे मामले में सीबी-सीआईिी जाोंच के आदेश शदए. 

फरवरी 1994: सीबी-सीआईिी िे अपिी जाोंच ररपोटट सौोंपी शजसमें 60 पीएसी और पुशलसकशमटयोों को दोषी 

ठहराया गया. 

20 मई 1996: उत्तर प्रदेश पुशलस की सीबी-सीआईिी द्वारा गाशज़याबाद में मुख्य न्याशयक मशजस्टर ेट के समक्ष 

19 आरोशपयोों के शखलाफ आरोप-पत्र दायर शकया गया. 161 लोगोों को गवाह के तौर पर सूचीबद्ध शकया 

गया. 

शसतोंबर 2002: पीश़ितोों और घटिा में बचे हुए लोगोों की याशचका पर उच्चतम न्यायालय द्वारा मामले को 

शदल्ली स्थािाोंतररत कर शदया गया. 

जुलाई 2006: शदल्ली की अदालत िे 17 आरोशपयोों के शखलाफ भारतीय दोंि सोंशहता की र्ाराओों के तहत 

हत्या, हत्या के प्रयास, साक्ष्योों से छे़िछा़ि और साशज़श के आरोप तय शकए. 

08 माचट 2013: शिचली अदालत िे सुब्रह्मण्यम स्वामी की उस याशचका को खाररज कर शदया शजसमें मामले 

में तत्कालीि गृह राज्य मोंत्री पी. शचदोंबरम की कशथत भूशमका की जाोंच करिे की माोंग की गई. 

22 जिवरी 2015: शिचली अदालत िे फ़ै सला सुरशक्षत रखा. 

21 माचट 2015: अदालत िे 16 जीशवत आरोशपयोों को उिकी पहचाि के सोंदभट में सोंशय का लाभ देते हुए 

बरी शकया. 

18 मई 2015: पीश़ितोों के पररजिोों और इस घटिा में शज़ोंदा बचे प्रत्यक्षदशशटयोों की तरफ से शिचली अदालत 

के फ़ै सले को शदल्ली उच्च न्यायालय में चुिौती दी गई. 
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29 मई 2015: शिचली अदालत के फ़ै सले को उत्तर प्रदेश सरकार द्वारा दी गई चुिौती पर उच्च न्यायालय 

िे 16 पीएसी जवािोों को िोशटस जारी शकया. 

शदसोंबर 2015: राष्ट्र ीय मािवाशर्कार आयोग (एिएचआरसी) को मामले में पक्षकार बिाया गया. 

एिएचआरसी िे इस मामले में और जाोंच की माोंग की. 

17 फरवरी 2016: उच्च न्यायालय िे इस मामले में स्वामी की याशचका को दूसरी सोंबोंशर्त याशचकाओों के 

साथ जो़िा. 

06 शसतोंबर 2018: शदल्ली उच्च न्यायालय िे मामले में फ़ै सला सुरशक्षत रखा. 

31 अकू्टबर 2018: शदल्ली उच्च न्यायालय िे पीएसी के 16 पूवट कमटचाररयोों को 42 लोगोों की हत्या में दोषी 

पाए जािे पर आजीवि कारावास की सज़ा सुिाई. 
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